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ORDER

Per B.R. Baskaran (AM) :-

The appeal filed by the Revenue is directed against the order dated
20.12.2013 passed by the learned CIT(A)-17, Mumbai and it relates to A.Y.
2010-11. The Revenue is aggrieved by the decision of the learned CIT(A) in
deleting the disallowance of ¥ 33,04,768 claimed by the assessee as unrealised

foreign exchange loss.

2. The assessee is engaged in the business of manufacture of diamonds
studded jewellery and other related products. Sundry debtors account held in
foreign currency was revalued by the assessee as on the balance sheet date
and the same has resulted in loss ¥ 33,04,768/-. The Assessing Officer
disallowed the loss holding that the same is notional in nature and the learned
CIT(A) has deleted the loss by following decision rendered by Hon'ble Supreme
Court in the case of Woodward Governor India Pvt. Ltd. (2009) 312 ITR 254.
The Revenue is aggrieved by the decision of the learned CIT(A).



M/s. Priority Jewels Pvt. Ltd.

3. Having heard the rival submissions, we are of the view that the order
passed by the learned CIT(A) on the impugned issue does not call for any
interference, since the learned CIT(A) has followed the decision rendered by
Hon'ble Supreme Court in the case of Woodward Governor India Pvt. Ltd.
(supra). Accordingly, we uphold the order passed by the learned CIT(A) on this

issue.
4. In the result, appeal filed by the Revenue is dismissed

Order has been pronounced in the Court on 16.11.2016
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